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SHRI H. R. GOKHALE: If neces-

allowed to be introduced,

ME. DEPUTY-SFEAKER: The
question is...

MHR. DEPUTY-SPEAKER. Mr.
Banerjee, take the first Bill, Supreme
Court Judges Bill, first page. It says
‘It shall be deemed to have come into
force on the 1st day of October, 1974/
Come to High Court Bill. First page.
It also says, ‘It shall be deemed to
have come into force on the st day
of October, 1574,

BHRI H. R. GOKHALE: It is
exactly the same.

SHRI SOMNATH CHATTERJEE
(Burdwan): Don't give them further
appointment. I am appealing to the
Law Minister. If you want to ia-
crease their retirement age, don't give
them future appointment after retire-
ment,

MR, DEPUTY-SPEAKER: The
question is;

‘That leave be granted to intro-
duce g Bill further to amend the
Supreme Court Judges (Conditions
of Bervice) Act, 1058

The motion war -adopted.

SHRI H, R. GOKEALE: I {intro-
ducet the Bill

14.58 hys.

HIGH COURT JUDGEsS (CONDI-
TIONS OF SERVICE) AMENDMENT
BILL*

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): 1 beg to move for
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leave to introduce g Bill further to
amend the High Court Judges (Con-
ditions of service) Act, 1054,

MR. DEPUTY SPEAKER: The
question is:

‘That leave be gramted to intro-
duce a Bill further to amend the
High Court Judges (Conditions of
Service) Act, 1054’

The motion was adopted,

SHRI H. R. GOKHALE: I intro-
duce fthe Bill

1454 hrs,

RE. VIJAYA BANK

ot ay forwd (Frar) : wareAw AgTET,
&% fraw 377 & weada Atfes fear

gur & | A€ FA AT AAC AT

MR. DEPUTY-SPEAKER: I don't
gep it in the order paper you may
bring it up tomorrow. I don't kmow.

w7y fond - R & wEy T
ut fis svar (dwwa) fedew & aw
w7 wrm | Afew wx 9w felow &
art & frnz 7 1/2 o aw W, AT
o1 w377 w0 afew & wrar ?

MR, DEPUTY SPEAKER: Send a
reminder notice; let it come tomorrow.,

ot wy fowd & ool we w7
Y g ma dfen w47
wafrfne fafada wt o & fF 44

MR, DEPUTY-SPEAKER: It ie
not in the order paper. The order of
business iz fixed from day today.

*Published In Guzette of IndlsExtracrdinary, Pamrt II, section 2,
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ot femd : w7 g WG et
r?

MR. DEPUTY-SPEAKER: It is
not your fault, It is not In the order
paper. It has been pusheq aside by
othey things

ot e fawd  Gwremer wHew,
#% g9 foAl uger feww 4% 1 TE@
B ar, #few g fam N & ame
A1 qf g w5 fawt & S oAw
& wiforr % awar a1, 8 ug v
AW &1 &fww w1 F F1 gwgm
Fr ooy @, & a2, Al WF @F
T &% a8 wrA 9sraT | W a1t AR
st o Y wrawrdr fady 3, @3 @7
gyx aifew B YR T A @ Hy
AT AT gAY ®AT v 9w
FT oo T |

1 Mangalore South—Crime No. 158/
72~On 12-4-1972, one forged hundred
rupee note No, AB 341563 was fraced

54
out of the remittance of the Viaya
Bank Limited, Mangalore, presanted
by cashier Mr, Krishna Kumar at the
State Bank of India, Mangalore,

2. Shoolay Pohce Station—Crime
No, 186/72—0n 18-4-1072 , one Pad.
manabhan, ettender, Vijaya Bank
Limited, K. G. Road, Bangalore, pre-
senteq a forged hundred rupee note
No. AC 341608 at the Reserve Bank

I
of Indis, Bangalore, for exchange,
where it was impounded,

3. Mangalore Seuth—Crime No. 208/
72~0On 28-4-1972, the Accountant,
Vijaya Bank Limited, Mangalope, pre-
sented a remittance of Ri, 15,000 at
the Btate Bank of India, Mangalore,

MAY 8, 1978
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wheye One forged hundred rupee note
No. AB 31790 wans traced out of the
54
remittance,
4 Mysore City—Lashkar Police
Station—Crime No. 14/74: On 16-1-
1974, the repressutative of Vijaya
Bank Limited, Mysors, remitted &
sum of Rs. 1,80,000 at the State Bank
of Mysore, of which one forged hun-
dred Tupee Note No;&_ 900888 was
25
traced s forged.

5 Bangalore City—Ulsoor Gate
Police Station—Crime No, 93/74 —On
19-9-1973, one Bhujanga Shetty, the
employce of Viyjaya Bank Limited,
Bangalore tendered a forged lundred
rupee note No. AC 866410 at the Re-

8
serve Bank of India, Bangalore, for
exchange where it was impounded.

6. Bangalore City—Ulsoor ‘\Gafe
Police Station—Crime No. 437774.—0On
10-6-1974, a man from Vijaya Bank
Limited, R, C, Road, Bangalare, presen-
tedntorgedlmndmdrupeenulelio.

AB 430873 at the Reserve Bank of
0
India, Bangalore for exchange, where
it wag impounded

7 Bangalore City—Ulscor Gate
Police Station—Crime No, 532/74—
On 8.10.1974, one official from the
Vijaya Bank Limited Bellary, presen—
tfed a forgeq hundred rupee note No
D 353543 at the Reserve Bank of India

30
Bangalore, where it wag impounded,

Iurerw wfaT g #f aven ow
tﬁimwniwﬁiwﬂ% ar
TWyq AR RN TR I S ¥ 0%
fagen 4 # afy s § e g1 A @
¥ o A3 Ay Peafr
MR: PEPUTY SPEAKER:; Now wa
take up the discussion on the Nagaland
t. The Minister has hearq you
Mr, . Offhand he cannct give
you & reply.
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oy wx feslt c xw dw ¥ 110
FOr @ ¥ feqfaey war § 1w
@i ¥ o5 WY wgw wd d—

SHR] JYOTIRMOY BOSU (Diamand
Harbour): Can enguire into it

st wy sl : gy sTeeT ¥ WY
AT W o€ FOET IEMT
glaaifaem @dr w1 < g

MR, DEPUTY—SPEAKER: You
have gone on record,

SHRI MADHU LIMAYE: You give
direction {o the Minister,

MR. DEPUTY-SPEAKER: He has
heirg you. I am sure he hag taken
note of it.

&t =y, fank - 7% A W
anfygrs mmar 7 ¥

BHRI JYOTIRMOY BOSU: He can
enguire into it, -

MR. DEPUTY-SPEAKER: 1 have
gone out of the way to allow you. you
have gone on record. It is not in the
order paper. Evep so, I have allowed
you,

it vy feel  sre mme fr 3
aft, g faege Atz & Amfas
Fogr mar &1

15 hrs.

MR, DEPUTY—SPEAKER: The
Minister himself is here. He has
heard you.

SHRI JYOTIRMOY BOBU: Sir, the
President of the Gurdwara Parbhan.
dhak Committee iy taking out pro-
cession on 10th May to ventilate the
gripvance that the Government fs
interfering with the Sikh community
religlous sites. The charges are very
serlous and the Central Government is
respongible. It is necessary that Go-
vernment ghould make & statement,

s

1501 hrs,

DEMANDS FOR GRANTS (NAGA-
LAND), 1875-76

MR. DEPUTY-SPEAKER: Now,
we teke up the Demands for Grants
in respect of the Budget for the State
of Nagaland for 1975-76.

DemaNp No. 1—STATE LEGISLATURE

MR. DEPUTY-SPEAKER: Motion
moved;

“That 8 sum not cxceeding
Rs. 17,25000 on Revenue Account
be granted to the President oug of
the Consolidated Fund of th, State
of Nagaland to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1976, in
respect of ‘State Legislature”,

DEMaND NO. 3—COUNCIL OF
MixN1sTERE

MR. DEPUTY-SPEAKER: Motion
moved; )

“That a sum not exceeding
Rs. 37,80,000 on Revenus Account
be granted to the President out of
the Consolidated Fund of the State
of Nagaland to complete the sum
necessary to defray the charges
which will come in course of
payment guring the year ending
the 3lst day of March, 1976, in
respect of ‘Counci] of Ministers'.”

DemMAND No. 4—ADMINISTRATION OF
JusTICE

MR. DEPUTY.SPEAKER: Motion
moved:

“That a sum not exceeding

Rs. 10,12,600 on Revenue Account
be granted to the President out of
the Consolidated Fund of th, State
of Nagalang to complere the sum
necessary to defray the t"ﬂl‘iﬂ
which will come jn course

*Moved with the recommendationof the President.
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